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CENTRAL ADMINISTRATIVE TRIBUNAL
' CHANDIGARH BENCH, CHANDIGARH

06. 0.A No. 060/01032/2014

(Indira Sharma Vs. U.0.I)

18.11.2014
Present: Sh. R.K. Sharma, counsel for the applicant.

1. Heard. |
2. Contends, vinter-valia, that by ignoring"thve cla'im of the
w | ~ applicant to post her at Chandigarh, resp‘ondent no. 4 has
been transferred to Jawahar Navodaya Vidyalaya, Chandigarh
who has even less count of service at earlier station i.e.
Shimla, thus action is illegal and not sustainable in tér_ms of

respondents .own policy. |
3. Issue désti notice to the respondenté returnable for

27.11.2014.

(UDAY KUMAR VARMA) | (SANJEEV KAUSHIK)
MEMBER (A) MEMBER (J)
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9.0.A. No. 060/01032/14

Indira Sharma Vs. U.0.1. & Others

Present: Mr. R.K. Sharma, counsel for the applicant

27.11.2014 _ N\

~ Mr. D.R. Sharma, counsel for the respondents No. 1 to 3

Mr. Navneet Jindal, counsel for Resp. No. 4

1. Learned counsel for the respondents seeks and is granted 10 days’ time

2. Liston 11.12.2014.
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(UDAY KUMAR VARMA)

MEMBER (A)
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for filing written statement.
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(SANJEEV KAUSHIK)

MEMBER(J)
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( O.A.No. 060/01032/2014) i
(Indira Sharma vs. UOI & Ors.) ;

CENTRAL ADMINISTRATIVE TRIBUNAL
CHANDIGARH BENCH

0.A.NO.060/01032/2014 Date of order:- 7.1.2016.
Coram: Hon’ble Mr. Uday Kumar Varma, Member (A).
Indira Sharma w/o Dr. Madan Mohan Sharma, presently working as
PGT(English), Jawahar Navodaya Vidyalaya, Fatehpur Rajputan,
District Patiala (Punjab).

...... Applicant.

( By Advocate :- Mr. R.K.Sharma )

Versus

1. Navodaya Vidyalaya Sam|t| (_Mlmstry of Human Resource
Development, Depa#tst Rt of ochegl Education & Literacy)
(Government %@ﬁmdnﬁ%ﬁ-%f nstltugg>nal Area, Sector 62,
- Noida through ssloner ««W_@f&‘

\{édyalgya Samiti, (Ministry of
Human ﬁe%r’ce DV _;ers of S hooI Education
& LiteraCy)ffGoverim

27, Sedtorsal -A, &;

3. PrmcugalmJawav
C handsgaﬁfﬁg

L
4. Smt ﬁfuibﬁ?ﬁ

v %t;}’ 25(West),

r Navod aya Vidyalaya,

( By Advocate : Mr "R,.RS % ' po.1to3
M N - BEET)
. %g%n Wmsissea wggaﬁnt no. 4).

ORDE R_lﬁﬂi‘ali._

Hon’ble Mr. Uday Kumar Yarma, Member (A):

k]

When the matter came up for hearing, the learned

counsel for respondent Navodaya Vidyalaya Samiti sought permission

to place on record an order dated December 31, 2015/January 4, 2016

whereby the applicant Smt. Indira Sharma having the higher transfer
count is hereby transferred to INV Charuiigarh and Smt. Rupali Sehgal,

respondent no.4, stands transferred to JNY, Patiala. In  the light of



( 0.A.NO. 06_0/01032/2014 )
(Indira Sharma vs. UOI & Ors.)

LS

this order, it is the submis'si\&rj:"éf the counsel for Navodaya Vidyala

Samiti that the relief cIaimed by th“e applicant has since been satisfied.

2 - The learned counsel for the applicant submitted_that the

applicant is satisfied with this orderl and does not wish to pUrsue her
case ény further.- However‘, thé Iearned co‘unsel fbr respondenf no.4
objected to the disposal pf the present OA in this manner. It-\{vas his
contention that since the  matter is subjudi_ce, the B‘ respondent
Navodaya Vidyaléya Samiti could not have passed the above
mentio_n'ed ordér by transferring the applicant to Chandigarh and

respondent no.4 to Patiala. He Sd to argue that such an order is -

mis-placed an net tena 0,2 logic or legal
' éf%ﬂ? Wﬁs v '
ﬂdya‘@a amiti. cannot

rightly be dismissed as havit

4. However, respondent no.4 is at liberty to take recourse to

the legal remedies available to her, in case she feels aggrieved by the

order so passed.

(UDAY KUMAR VARMA)
MEMBER (A).

Dated:- 7.1.2016.
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